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(Forms, Fees and Miscellaneous
Matters) Amendment Rules, 1979.

(ii) S.0. No. 878(E) published in
the Gazette of India dated the 31st
December, 1979 regarding Gold
Control (Forms, Fees and Miscel-
laneous Matters) Amendment
Rules, 1879,

[Placed in Library. See No. LT-94/
801].

(9) A copy of Notification No.
G.SR. 721(E) (Hindi and English
versions) published in the Gazette of
India dated the 29th December, 1979
regarding rules further to amend Rule
12 of the Centra] Sales Tax Registra-
tion and Turnover) Rules, 1957
for the purpose of extending the vali-
dity of old forms for one year under
Section 13(2) of the Central Sales
Tax Act, 1956, [Placed in Library.
See No. LT-95/80]

(10) A copy of Notification No.
G.S.R. 530(E), (Hindi and English
versions) published ip the Gazette of
India, dated the 5th September, 1979
enabling the Drugs Controller, the
‘Chief Chemist or the Adviser in Indi-
genous System of Medicines. for
reasons to be recorded bv him in
writing. depute the Deputy Durgs
Controller, Deputy Chief Chemist or
the Deputy Adviser in Indigenous Sys-
tem of Medicines, as the case may be,
to attend any meeting of the Standing
Committee on his behalf under Sec-
tion 19(4) of the Medicinal and Toilet
Preparations (Fxcise Duties) Act,
1955. [Placed im Library. See No. LT-
96/80].

(11 A copv of Notification No.
F. 4(28)/78-Fin.(G). (Hindi and
English versions) published in Delhi
‘Gazette, dated the 10th January, 1980
regarding dispensation of declaration
in Form ST-35 and also to permit
depositing of Sales Tax dues in public
sector Banks in Delhi under Section
72 of the Delhi Sales Tax Act. 1975.
8|'t1:l"lcu:ed in Library. See No. LT- 97/

1.

(12) A copy of the Union Duties
Excise  (Distribution) Ru'es, 1979
{Hindi and English versions) pub-
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lisheq in Notification No. G.S.R. 961
in Gazette of India dated the 21st July,
1979, under section 5 of the Unipn
Duties of Excise (Distribution) Act,
1979. [Placed in Library, See No. LT-
08/80)

(13) A copy of the Additicnal
Duties of Excise (Distribution) Rules
1979 (Hindi and English versions)
published in Notification No. GSR 962
in Gazette of India dated the 21st
July, 1979 under section 6 of the Addi-
tional Duties of Excise (Goods of
special Importance) Act, 1957. [Placed
in Library. See No. LT-99/80].

(14) A copy of the Estate Duty
(Distribution) Rules, 1979 (Hindi and
English versions) published in Noti~
fication No. G.S.R 1014 in Gazette of
India, dated the 28th July, 1979 under
section 4 of the Estate Duty (Distri-
bution) Aect, 1962. [Placed in Library.
See No, LT-100/80]

JOINT DECLARATION BY THE PRESIDENT
OF THE REPUBLIC OF FRANCE AND THE
PrimMeE MINISTER OF INDIA. .

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND COMMUNI-
CATIONS (SHRI BHISHMA NARAIN
SINGH): 1 beg to lav on the Table a
copy of Joint Declaration by the
President of the Republic of France
angd the Prime Minister of India signed *
on the 27th January. 1980. [Placed in
Library. See No. LT-100A/80].

12.02 hrs.

MESSAGE FROM RAJYA SABHA

SECRETARY: Sir, I have to report
the following message received from
the Secretary-General of Rajya
Sabha: —

“In accordance with the provisions
of rule 127 of the Rules of Proce-
dure and Conduct of Business in the
Rajva Sabha, T am directed to in-
form the Lok Sabha that the Rajya
Sabha, at its sitting held on the 25th

_ January, 1980, passed, in accordance
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[Secretary)

with the provisions of article 368 of
the Constitution of India, without
any amendment, the Constitution
(Forty-fifth Amendment) Bill, 1980
which was passed by the Lok-
Sabha at its sitting held on the
24th January, 1980.

MR. SPEAKER. Calling Attention.
Shri Vidya Charan Shukla,

SHR] JYOTIRMOY BOSU (Dia-
mond Harbour): On a point of order,
Sir,

MR. SPEAKER: Under what rule?
(Interruptions)., This is my job, not
your job. It is my job to handle the
business of the House.

SHR] JYOTIRMOY BOSU: Rule
3717.

MR. SPEAKER:
afterwards.

SHRI JYOTIRMOY BOSU: 1 have
‘received no intimation. The revival
of titles is against the provision of the
Constitution, Article 18 is violated.
This is all I want to draw your atten-
tion to...(Interruptions).

That will come

MR. SPEAKER: It is under my
consideration. ..

SHR1 JYOTIRMOY BOSU: The
House cannot do anything to ignore
violation of the Constitution?... (In-
terruptions).

MR. SPEAKER: We will not vio-
late the Constitution. Do not worry.
~We will go by the Constitution,

12.04 hrs,

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

DROUGHT AND FAMINE CONDITIONS IN

SOME STATES AND ASSISTANCE BY CEN-

TRAL (GOVERNMENT TO MEET THE SITUA-
TION.

SHRI VIDYA CHARAN SHUKLA
(Mahasamund): I call the attention
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of the Minister of Agriculture to the

following matter of wurgent public

importance and I request that he may

make a statement thereon:

The drought and famine condi-
tions in some parts of Bihar, Madhya
Pradesh, Rajasthan, Uttar Pradesh
and certain other States and assis-
tance by the Central Government to
meet the situation.

SHR1 JYOTIRMOY BOSU (Dia-
mond Harbour): Sir, art. 18 of the
Constitution has been violated.. The
Government cannot do it. We should
take note of that. We will have to
abide by the Indian Constitution.,

MR. SPEAKER: Mr, Bosu, I have
taken up the Calling Attention Motion.
now_ It cannot come at this juncture.
You can come and see me; you are
welcome,

SHRI JYOTIRMOY BOSU: It is
such a serious matter., When the
Constitution. .. (Interruptions).

MR. SPEAKER: We shall discuss
according to the Rules. Rules have
been laid down. I have asked Mr.
Bosu to point out...

SHRI C. P. N, SINGH (Padrauna):
Under the Rules, we have equal op-
portunity,

MR. SPEAKER: 1 shall have to give
a ruling saccording to the Rules.
Please, Mr. C, P. N, Singh, take your
seat.

SHRI C. p. N, SINGH: Under Rule
350, Mr. Bosu cannot interrupt when
a Member is on his feet.

MR. SPEAKER!
seat,

Please take your

Now, what rule do your refer
to, Mr. Bosu?

SHRI JYOTIRMOY BOSU: The
Constitution has been violated by the
Government, Under art. 18 the revi-
val of awards and titles is violative of
the Constituticn. The first priority



